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NATIONAL COMPANY LAW APPELLATE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 

Company Appeal (AT) (Ins.) No. 701 of 2023 
 

IN THE MATTER OF: 
 

Pawan Kumar Manguturam Bairagra        ….Appellant 
 

Vs.  
  
Encore Asset Reconstruction Company Ltd.    ….Respondent 

 
Present: 
For Appellant:       Mr. Krishnendu Datta, Sr. Advocate,                               

Mr. Abhijeet Sinha, Mr. Avi Tandon and Mr. Rahul, 
Advocates. 

For Respondent: Mr. P. Nagesh, Sr. Advocate, Mr. Anupam Sinha,                     
Mr. Apoorv Jha, Mr. Sahitya Srivastava, Advocates 
in IA No. 5362/2023. 

Mr. Sudhir Makkar, Sr. Advocate, Mr. Tushar John, 
Ms. Saumya Gupta, Mr. Arjun Maheshwari, 

Advocates for R-1. 
Mr. Sumesh Dhawan, Ms. Vatsala Kak, Mr. Shaurya 
Shyam, Advocates for Intervenor/Prudent ARC. 

Mr. Prakhar Mithal, Advocate for Intervenor. 
 
 

 
With 

 

Company Appeal (AT) No. 217 of 2023 & I.A. No. 5298 of 2023 
 

IN THE MATTER OF: 
 

Mrs. Urmila Bairagra        ….Appellant 
 
Vs.  

  
Bairagra Builders Pvt. Ltd. & Ors.    ….Respondent 

 
Present: 
For Appellant:       Mr. P. Nagesh, Sr. Advocate, Mr. Anupam Sinha,                 

Mr. Apoorv Jha, Mr. Sahitya Srivastava, Advocates. 
For Respondent:  
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O R D E R 
(Hybrid Mode) 

 

 

02.01.2024: Hearing to continue on 05.01.2024 as part heard. 

 Interim order shall continue till the next date. 

 

Company Appeal (AT) No. 217 of 2023:-  This appeal arises out of an order 

under Section 241 & 242 of the Companies Act, 2013.  

 List this appeal separately on 16.01.2024. 

 

 

       

      [Justice Ashok Bhushan] 

Chairperson 
 
 
 

 
[Mr. Arun Baroka]  

Member (Technical) 
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Company Appeal (AT) (Ins.) No. 701 of 2023, 
Company Appeal (AT) No. 217 of 2023 


